
From

THE GAUHATI HIGH COURT AT GUWAHATI
(HIGH COURT OF ASSAI4, NAGALAND, t4tZORAr\4 AND ARUNACHAL PRADESH)

No.HC.VII-38/ 2O22l lot lo lA

Smti Jayashrce Bora,

loint Reqistrar (Vigrlancc),

Gauhati High Court,

Guwahati.

Shrr Jitu l.4ani Barman,

District & Sessions ludqc,
Goalpara. t

Datcd Guwahatr, therl October, 2024

Casual leave.

Lette r No. ilG14573 Dated 03.10.2024

To,

Ref:-

Sub:-

S ll

With refcrencc to thc above, I am drrected to inform you that you havc been
granted casual leave on 25.f0.2024 and 28.10.2024, along with station leave
permission, with the official vehicle, at own cost, from the evening of 24.10.2024 till
the morning of 29.10.2024. The Addl. Drstrict & Sessrons Judge, Goalpara, and in hrs

abscncc, Civil Judqe Senior Divrsron, Goalpara, and in her abscncc, the Chicf ludtcial
t'4agistrate, Goalpara, and in his abscnce, thc i/c Chicf Judicial f.4aqistratc, Goalpara shall remain
rn charge of your Court and Office durrng your absence.

Yours falthfully,

sdl-

Memo No.H c.vrl-38/2022 ltotlt /A, dated ) 2l- \o- 2-oz1

Thc Project lulanagcr, Gauhati Htgh Cou(

JT. REGISTRAR (VIGI LANCE)

Copy to

JT. RE ISTRAR (VIGILAN cE)


